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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
( DEPARTMENT OF REVENUE)

New Delhi, the j&J, Aprily 1986s
NOTI FIGATION

Q i ~ . INCOME-TAX S
No.;é('Z%; . (FeN0oe203/217 / 88 ~ITA.II) s In continuation of this
« Office Notification No, 8326 (F.No.203/ 94 / 82 —ITA.II) dated

96341983y it is hereby notified for general information that the
Institution mentioned below has been. approved by Department of
Scientific & Industrial Researchy New Delhi, the Prescribed °

duthority for the purposes of clause (344 ) of submsection (1) of

Scction 35 (Thirty five/One/Theeg ) of the Income~tax &ct, 1961
read with Rule 6 0f the Income~tax Rules, 1962 under the category

*Institutlon® subjoct to the following conditions e

. Swamd Ramanand Tesrth Institute of Sveio-Economie
1) That the ‘Regeartch snd lational Integration, Aurangabad

will maintain a separate account of the sums received by
/h it for stientific research,
*ii) That the seid Institute will furnish .annual returns
: of its geienti fic resecarch activities to the Prescribed
~ Authority for every financial year in such forms as may
be 1aid down and intimated to them for this purposec by
30th #pxil each yeare

p iii) That the said fgnati tute will submit to the Prescribed
.~ #Authority by 30th June each year a copy of thoir audited
S ‘ annual accounts showing their total income and expenditure

and balance sheet showing its assets liabilities-with a
copy of @ach of these documents to the concerned
Commissioner of Income~taXe o

J
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iv) That the said Institutes will apply to Central Board

of Direct Taxes, Ministry of Financo, (Dopartment of |

- Revenue), New Delhi, 3 months in advanco before the 1
explry of the approval for furiher extension. .

@dpplications received after the date Of expiry of- ‘

doproval are liable to be rejectede’ |

1

|

|

ANSTITUTION

‘ “Swand Ramanand Teerth Institute of 50cio-Egonomie Research
ahd Nationgl Integration, S.B.E. Soclety Gompus,

Aspangabade431 001." -
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This Notification is effective for a period from SRR

23¢2.1986 to 31.3.1988.

' 3 . ] - . ~ ) . {
. R . Dnder Secrotary to the Government of Indla |
“Gopy forwarded tOse ' _ - ,\

’ o ~ e - ; ’ N ,'5 o : .

ALl Commissioners of Income~tax. (2 cop'ies) . . :

 Director of Inspection. ( Inv,)/(Splv.Inva)/IT&ﬁudit/Rs'&?R[ o
S Vigil ancve/lnte._lli_genoe/Reco very/Survey/P&PR, New Deélhie -
‘Dircctorate of O & M Services (I'ncome-atax) s Aiwan.-_-_-Fg;aGhal.ib,
Mata Sundri- Laney ‘New Delhis L L ~
The Secretarys Department of Scientific & Industrial
Rasecarchy Technology Bhavan, New Mehrauli Road, New,
" with reference to their O«Me NoOso 33};1{/8%1-‘.3,‘2;- AR
datod 621986 B 3
" The Joint Secretar _
Shastri Bhavan, New Delhis. | o ‘ |
The Goneral Socratsrys Swamd Rapanghda Tesrth Institute G,,‘f\
SosiowEcononié Research and Natlongl - Integrations Si¢BeBe

Delhi -

y & Legal Adviser, Ministry of Laws ;

Soci ety Gonpuss Aursngabadeddl 003 ot | | |
U

Comptroller & auditor General of India (50 copies)s

Bylletin Section of D.1.(P&PR), New Delhi (5 copies)e L,
”“",\\Sl,t,.

o { éirish Dave )}
linder Sscretary to the Govermment of India

-
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